
PAPERS LAID ON THE TABLE 

DETAILED Oi!:M'.ANDS roit G!Wn's OF 
MikISTRY 01' Ex.tElUIAL AFFAIRS FOR 

1980-81 

1:mt MINISTE8 OF EXTERNAL 
AFFAIRS (SHRI P. V. N!RASIMHA 
BAO) : I beg to lay on the Table a 
copy of the Detailed Demands for 
Grants (Hindi and English versions) 
of Ministry of External Affairs for 
1980-81 .  [Placed in Library. See No. 
LT·988/801 . 

A copy OF CENTRAL ADVISORY COMMIT­
TEE FC>R LIGHT HOUSES (PROCEDURAL) 

AMENDMENT Jtut.ES 1 979 

TltE MINISTER OF SHfPPING 
At-.lD T'RANSPORT AND TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHAltMA) : I beg to lay on the Table 
a copy or the Cehtral Advisory Com­
mittee fur Lighthouses (Procedural) 
Amettdment ltules, 1979 (Hindi and 
�-giish versions) published in Noti­
fication No. G S.R. 867 in Gazette of 
thdia da�d the 23rd .tune, 1979, under 
sub-section (3)  of section �1 of the 
Lighthouse Act, 1927. [Placed in 
Library. See No. LT-989/80] .  

�TAiLm DEMANDS FOR GitANTS OF 

MINIS�Y OF COMMERtE FOR 1980-81 

THE MINISTER OF COMMERCE 
AND S'rEEL AND MINES ( SHRI 
PR.ANAB MUKHERJEE) : I beg to 
�!91 .Q-!} the Table a copy of the DetaiL 
eq. Denmnds 'for Grants (Hindi and 
Ens].ish versions) of Ministry of 
Commerce for 1980-81 . [Placed in 
Library. See No. LT-990/80] . 

A COPY OF APPRENTICESlllp (AMEND­
MENT) RULES, 1979 

THE MIWSTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRI T. ANJT Ali) : I beg to lay on 
ihe Table a copy of the Apprentice­
ship (Amendment) Rules, 1979 

rumuAt 1tti-bttr 6r DhEbaiNG CORP6�­
¥.toN OF ntt>IA LTD. roi!t 1978-'t!> AND 

its, Aui>rtl:D AccotJNTS 

THE MINISTER OF SHIPPING 
AND TRANSPORT AND TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA) : I beg to lay on the Table 
a copy of the Annual Report (Hindi• 
version) of the Dredging Corporation 
of India Limited, for the year 1978-
79 al•Jng with the Audited Accounts 
and the comments of the ComptrollPr 
and Auditor General thereon, unuer 
sub-section ( 1 )  of section 619A of 
the Companies Act, 1956. [Place in 
Library. See No. LT-992/80] . 

12.03 hrs. 2 

CALLING ATTE?-ITION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

tlEPORTED d:,OBtritE OF A NU� O? 
tND\JS'l'RtAL trNITs IN I)HANB.AD COAL 

n!tDS AREA 
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DR. VASANT KUMAR PANDIT 
(Rrajgarh) : There is it privijege 
motion. We a.re not given an oplX)r­
tunity to speak also. (Inierrupticms) 

MR. SPEAK.ER: We have admitted 
a question on that. 

--- - -- - --- -
*English version of the Annual Report and :Review thereon-both in 

Hinrli and English-were laid on the Table on 28th March, 198b. 
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,SHitl JYOTIRM.OY BOSU (Dia­
mbnd Harbour) : Statement may ,be 
distributed. 
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SHRI JYOTIRMOY BASU: YOU 
may postpone till 4 O'Clock. Unless 
the statement is given half an hour 
in advance, we cannot proceed in the 
matter. Why should the House be 
treated with such an utter contempt 
in this regard? 

MR. SPEAKER: He will read it 
out. It is a small statement. 

(Interruptions ) 

SHRI JYOTIRMOY BOSU: I seek 
your permission to make a submis­
sion. 

MR. SPEAKER: I know the senti­
ments of the House. If the time of 
the House is wasted, will you get any­
thing? I know it should have been 
distributed earlier. 

SHRI JYOTIRMOY BOSU: You 
postpone it till 4 O'Clock. 

MR. SPEAKER: Whtat is it? It is 
a small statement. He will read it 
out. 

SHIU J'l!OTmMQY BOSU: How 
'Will he fwmu.ilate the question unless 
he re,.ds td:.e s�tement before hapd? 
The rule is quoted every time. You 
put a question UD<ier what rule? How 
win he formulate the question? He 
is not a magician. 

MR. SPEAKER: All right, we shall 
take it up a fter item 1 1 .  

...__ _  ---- -- ·-

11.85 lln. 

APPROP&IATi.ON (&AJ,l..,WAYS) 
No. 3 Bll,L, 1988 

THE MIKISrlm QF BAIL WA �S 
1(SHlU KAMA,LAPATI TRIPATHJ;) : 
I beg ta mov.e. • 

"That the Bill to authorise p�­
ment and appropriation of certain 
sums from and out of the Consoli­
dated Fund of India for the services 
of the financial year 1980-81 for 
the purposes of Railways, be taken 
into consideration." 

MR. SPEAKER: Motion moved: 

''That the Bill to authorise pay­
ment 1and appropriation 0f certain 
sums from and out o.r the Consoli­
dated Fund of India for the services 
of the financial year 1980-81 for 
the purposes of 'Railways, be taken 
into consideration." 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) :  The Indian Railways 
which the largest economic unit en­
gaged in the country's economic acti­
vities is now living on hand to mouth 
basis . Take, for example, there is 
no academic exercise. RDSO is a 
dumping ground for undesirable, un­
wanted officer of the railways. I . spent 
one whole day in the RDSO and I 
could find out that the ftDSO is e 
dumping ground. Hardly any 
research is conducted there aq� the 
working is to be compared with the 
British colonial pattern. The railway 
1'�gh-�ps still consider that they are 
lilte Distri�t C>.Jllectors and behpve jn 
tbe same manner. They �ay that they 
lose .Rs. 150 crores on passenger traffic 
�l�m�. w.hy .i� it so? 'nley have not 
done arir �J:fe:ccise on reducing the 
tare p�yl·�ad ratio. The production 
of double dec}ter coaches for which I 
have been pleading for more than a 
decade is so slow because it suits the 
rJad tranc;port lobby. If the double 
decker coaches come, road transport 
will lose a big amount of business. 
So, it was sl•.:>wed· down . 

*Moved with the recommendation of t� Pl\BSit!ent. 


